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IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “A”, CHANDIGARH 

 

�ी संजय गग	, �या
यक सद�य एवं �ीमती अ�नापूणा	 गु�ता, लेखा सद�य 

BEFORE: Sh. SANJAY GARG, JUDICIAL MEMBER & SMT. ANNAPURNA GUPTA, ACCOUNTANT MEMBER  

 

आयकर अपील स.ं/ ITA No. 1499/Chd/2019 

�नधा�रण वष� / Assessment Year : 2010-11 

 

Sh. Hem Raj 

Village- Ganeuli, P.O.- Thatibir, 

Tehsil- Banjar, Distt.- Kullu. 

बनाम 

 

The ITO, 

Kullu , 

Disstt.- Kullu, H.P. 

�थायी लेखा स.ं/PAN  NO: APOPR 1267 B                    

अपीलाथ�/Appellant  ��यथ�/Respondent 

 

(Hearing through Video Conferencing) 

 

�नधा��रती क! ओर से/Assessee by : Shri Deepanshu Jain (Adv.) 

राज�व क! ओर से/ Revenue by :  Smt. Meenakshi Vohra ( Addl.CIT) 

 

सनुवाई क! तार&ख/Date of Hearing : 04/03/2021 

उदघोषणा क! तार&ख/Date of Pronouncement :  04/03/2021 

 

आदेश/Order 

 

Per Sanjay Garg, Judicial Member: 

  

The present appeal has been preferred by the assessee against the 

order dated 27.09.2019 of the Ld. Commissioner of Income Tax (Appeals),  

[in short ‘CIT(A)’].  

2. The ld A/R has stated at the Bar that the assessee has filed a petition under “Vivad 

Se Vishwas Scheme-2020” to settle the aforesaid matter and the said petition has recently 
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been accepted and Form 3 has been issued by the competent authority. It has been 

accordingly requested that the assessee may be allowed to withdraw the present appeal. 

3.  The ld. DR is heard who has not raised any specific objection in accepting the said 

prayer of withdrawal of appeal by the assessee.  

4. In view of above, the prayer of the assessee is accepted and the appeal is  

dismissed as withdrawn by the assessee.  

 (Order pronounced in the open Court on  04 /03/2021)  

 

                           Sd/-                                                                           Sd/- 

       ( ANNAPURNA GUPTA)                 (SANJAY GARG ) 

        Accountant Member                           Judicial  Member 

 
        

Date:        04 /03/2021 

    Santosh  

 

आदेश क! ��त,ल-प अ.े-षत/ Copy of the order forwarded to : 

 

1. अपीलाथ�/ The Appellant   

2. ��यथ�/ The Respondent  

3. आयकर आय/ुत/ CIT 

4. आयकर आय/ुत (अपील)/ The CIT(A) 

5. -वभागीय  ��त�न4ध, आयकर अपील&य आ4धकरण, च7डीगढ़/ DR, ITAT, CHANDIGARH 

6. गाड� फाईल/ Guard File  

 

आदेशानसुार/ By order, 

सहायक पजंीकार/ Assistant Registrar 

 

 

 


